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; Name of Corporate Debtor

i M!S.ACAR!CiDE INDIA PRIVATELIMITED)

2.|Daté of incorporation of Corporate Debtor

21.09.1995

3.1 Authority uhder which corporale deblor
*is incorporated / registered

ROC HYD

. [&[Corporate Ideatity No. / Limited Liabillty

" |identification-No. of Corporate Debtor

U24120TG1 995PTC()21775

[5.|Address of the registered office and

principal office {if any) of Corporate Debior.

KPHB Co!ony, Hyderabad -1G, 500 gr2.
" lwww.acaricidelndia.com

7 Fioor, WiG-88, Foad No.1, KPHIE Phasert,| -

6. lnsolvency. commencement date in
respect of Corporate Debtor

09.07.2019

7.|Estimaled date of closure of inslvency
resolution process

04.01.2020

8.|Name and registaion number of the msolveno,r
profess onel acfing asinferim resolution professional

MADASA KUMAR '
IBBI/IPA-001/1P-P015012019-2020/12465

8 tAddress and e-mail of the interim resolufion
professional, as’ registered with the Board

11-5-39/4/A, Road No.B, Venkateswara
Colony, Saroarnagar, Hyderabad - 500 035.
kumarmadas@gmail.com ‘

“"F1o| Address and e-mal to be used for correspondence

with the inferim resolufion Professional-

As above o

141 Last Gate for submission of claims -

"07.08. 2019 '

42| Classes of creditors, if any, under clause (b)
of sub-section (BA) of secfion 21, ascertained
by the interim resolution professiona!

Not Applicable

Names of Insolvency Professionals identified to
act as Authorised Representative of reditors in
a class (Three names for each class)

e

Not App!iogbio B

14| {2) Relevant-Forms and .
b) Details of authorized representatwes
are available at:

Not Apprcabie

Website: www1b ;_govmldownloadfomhtm! 1

Notice i hereby given fhat the National

at the, addras,, menimned agdinst entry No.9.

Company Law Tnbunal has ordered the

_fcommencement of a Corporate Insolvency Resolulion Process of M/S. ACARICIDE INDIA
‘|PRIVATE LIMITED on 09.07.2013 (*Order made available on 18.07.2019). o«

fhe Creditors of M/S, ACARICIDE INDIA PRIVATE LIMITED are hereby called upon to | .}
‘ submitthelr claims with’ ‘proof on or before 01.08.2018 to the lntenm Resolutlon Professional | .

; The ﬁr}anclaloredltors shall submit their claims with proot by electronic means ofﬂy - Na
. s d;to_rs may submit the clalms wﬂh proof in person by postorby. electronic Yol
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